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(b) Representations for reduction of taxes
have been received from the Tea Association
of India.

(c) Yes, Sir.

(d) The export duty on tea was scaled
down with effect from 25-5-1967. Conces-
sions have also been granted for export of
package tea with ecffect from 7-8-1967.
Instant tea has been exempted from pay-
ment of export duty with effect from
22-7-1967.

CHANGE OVER FROM MANAGING
AGENCY TO MANAGING
DIRECTORSHIP

5548. SHRI R. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have made any
study of the change over from Managing
Agency to Managing Directorship;

(b) the manner in which the Managing
Directorship is different from Managing
Agency system particularly in regard to
emoluments, economic powers and promo-
tional and developmental interests shown by
enterprenecurs; and

(c) whether these differences have been
realised wherever change over has taken
place?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) A
limited study of the finances of companies
managed by managing agents before and
after abolition of the managing agencies
of those companies made by the Research
& Statistics Division of the Department
was published in the Ist October 1965
issue of the ‘Company News & Notes’,
the fortnightly Journal published by the
Department. Certain other aspects of the
change over from the managing agency
form of management to other forms of
management of companies are under study.
‘When the studies are complete the results
will be similarly published in the afore-
mentioned journal.

(b) and (c). According to the scheme of
the Companies Act, a managing director
is ‘an individual vested with substantial
powers of management and his term of
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appointment should not exceed § years at
a time, whercas a managing agent may
be an individual, a firm or a body corporate
entitled to the management of the whole

or substantially the whole of the affairs of
the company and the term of appointment

of a managing agent may be for a period of
15 years in the case of first appointment

and for a period of 10 years in the case
of re-appointment. The Act makes numer-

ous differential provisions in respect of
managing directors and managing agents.

For example, a managing director may not

draw remuneration in excess of 5% of the

net profits of the company or where there

is more than one managing director in a

company not more than 109 for all the

managing directors together, whereas a

managing agent may draw up to 10% of
the net profits; a managing director cannot

be appointed as such in more than two

companies at one point of time; whereas,
in the case of the managing agent, the limit

is 10. Since a managing director is debarred

from managing more than two companies

at a time, whereas a managing agent may

manage as many as 10 and in addition
act as Secretaries & Treasurers of an

indefinite number of companies, manage-

ment of companies by managing directors

instead of by managing agents is likely to

make for lesser cencentration of economic

power. The Act does not lay down any

restrictions against a managing director

participating in promotional and develop-

mental activities in relation to a company

to the same extent as a managing agent

can. The limited study made by the Re-

search & Statistics Division of the Depart-

ment, referred to above, indicate that the

financial position of the companies as

represented in the study improved after the
abolition of the managing agencies of those

companies.

MANAGING AGENCIES
5549. SHRI R. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of Managing Agencies.
existing at present;

(b) whether Government have fixed any.
time limit for their abolition; and

(c) if so, the details thereof.





